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      ORDER 

 

 These (08) captioned appeals  have been filed by two separate Assessees 

viz. Ms. Rekha Choudhary & Sh. Vineet Choudhary respectively  against the 

separate orders, all dated 03.09.2024  passed by the Ld. CIT(A-3), Noida.    

2. At the outset, in all the captioned cases, Ld. Counsel for  the assessee 

took a ground that Ld. CIT(A) has noted the non-appearance of the assessee and 

has confirmed the  Assessing   Officer’s action. He submitted that non-

appearance before the Ld. CIT(A)  was due to genuine reasons being email 

communication was inadvertently wrong. Hence, he pleaded that an opportunity 

may be given to both the assessees to canvass  their  respective cases before the 

Ld. CIT(A) by remitting back the issues to the file of the Ld. CIT(A) for fresh 

consideration. Ld. DR did not have any objection to this proposition.     

3. I have heard both the parties and perused the records.  I find  considerable 

cogency in the aforesaid contention  of the Ld. AR for non-appearance before 

the ld. CIT(A).  After considering the aforesaid factual matrix, I am of the 

considered view, that interest of justice will be served, if the issues in dispute in 

all the  captioned appeals are remitted back to the file of the Ld. CIT(A) to 

decide the same  afresh, after giving adequate opportunity of being heard to 

both the assessees.   I hold and direct accordingly.   Both the assessees  through 

his  Ld. AR are also directed to cooperate with the Ld. CIT(A) in the 

proceedings.       
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4. In the result, all the 08 appeals filed by both the assessees are allowed for 

statistical purposes.  

Order pronounced in the Open Court on  24.03.2025.  

 

               Sd/- 
                          (SHAMIM YAHYA) 
            ACCOUNTANT MEMBER   
 

SRBhatnagar  

 

Copy forwarded to: - 

1. Appellant 2. Respondent  3. DIT 4. CIT (A)  

5. DR, ITAT 

TRUE COPY  

   By Order, 

 

 

Assistant  Registrar, ITAT,  

Delhi Bench 


